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I. 

2. ivtt 	 No. 	
/ 

B. Contem;t PotlUon 
 

4. RovIow ApPlication No 

PPlicant(3). 1rTj 	
of India & Crs 

Advoca -to for 

.

•: .e  

for the RoSpcfldflt(S ................., 	• • • • • • • • * • •.  

'Notes of the Registry 	Date 	
der of the Tribunal ----- '--——---- 	S.-.--  -- 	 c-.-  

'  
IS 	 F. for ks. 	2k10.2007 Presnt: The Hon'ble Shri Khushiram, Member (A) 

The Applicant is contratual employee 

...............worng in the .ICAR for NEH Region, Arunachal 

Iz Prcc4esh Centre, Basar and his services has been 
• 	

ternnated vide order dated 27.09.2007 with. 

eif eFt from 31.10.2007 (AN). Applicant seeks stay  ..  

1 	 . 	of iis order on the ground that the vacancy 

cased by teination of the Applicant will again 

be9lled up by another contractual employee. In 

suport of his contention, learned counsel for the 

• 	 A.licant relied on a decision of the Hon'ble 
(I  

Guhati High Court passed on 19.08.2002 in CMI 

Re No.5864/1998 in the case of ICAR vs. D. 

KJmar.. The Applicant is directed to file 

representation along with the copy of the above 

i+9met before the Respondent No.4 not later 

— 	 L..I 
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Confd; 
23.10.2007 

than 25.10.2007 who will dispose of the said 

representation.before. 31.10.2007 in the 1ght of 

the High Court.Judgment cited above 

The O.A. is disposed of. accordingly. No 

costs. Copy of this order shall be. given to the 

learned counsel for the Applicant 
uVP 
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EEFDRE THE CENTRAL ADNINISTFAT -IyE TRIBUNAL: 
(3UWAHATx BENCH 

Titleof the case 	 2007 

Between .  

Shri. Sanjay KumarTri.pathi 	Appli.cant' 
/ 

AND 

Union of India & prs 	 Respondents 

SY.NOPSIS 
The applicant is presentl.y tiJorkinQ as Junior •Fii.d 

Assistant on conti-actual basis, iill date he has nearly. 

completed 	2 yers of service under the 	respoi- dents- 

7 A1tl-)ouçJh. he was - appointed on cortractal basis he duties he 

is discharging is- perennial in nature. The core issued 

involved in the inst aht ariginl application relates to non 

issuance of call letters to the •app}. icant for t h e various' - 

posts advertised under the Indian Counci.i of Ar:Lcultural -

Research and not considering him to be in service candidate 

giving h i m . c:iue rel a>ati.on of upper age ifimi t Furthermore 

respondents being piqued by the freLient attempts of the 

appLicant forregularseiecti.on in ICAR, with an ulterior 

motive issued the-impugned orde' dated 2792007 terminating 

- . - the service of th- applicant without there being any vaU.d - 

rasons 	aJ.th-ouh t!lerC e<ists s-veral vacancies under the 

• 	r'espondentsto accommodate the appicant. 	. -• 

Herce left with no option the -applicant has come, under'  

the pnotectiv.p hands of the Hon bie Tribunal 	seeking - - 

redressal of his grievrices. 	-- 

Hence this application 

-. 

- 	..•- 	a 
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BEFORE TIE CENTRAL ADMINT STRATIVE TRIBUNAL 

UWAHAT I BENCH 

Title of the case 

Shri Sanjay ':1umar T'ripathi 	Applicant. 

AND 

Union of India & ors 	 R3pordent. 

I.. .t b 	OF DA'rC 
1) JçØg% 	...... Advertisement 	issued for 	Junior,  

Field 	Assistant 	to 	be 	f U. led 	up 

an 	contracti,1 	basis 	(Annexure°- A/i 

 ii. 	ii 	2øø5-•---- letter offering 	appointment 	as Jr, 	Field 

• Ass :istant 	(Ann exu're- A') 

 13. 12, 2øø5- AppI icaht reported duty. 

 0209 2006 Advrt I sement for Training Assistant 

(T-3) 	(Anne>ure- 	A/3) 

 0B.012007-----.--- Original Application No. 	2/2007 'filed, 

() 0801 12007• - Drder di rec:ting 	the respondents to allow 

the 	app :i icant 	to partIcipate 	in 	the 

selec:'tion 	:.i.vinq 	upper 	age 	relaxation, 

(Annexure- 	A/4). 

(7) 1701 2007----. Interview held' for Traininq 	Astt, 	(T-3) 

(B) 30,052 07................ Advertisempn 	for Farm Manager in 

Nat lona]. Researc:h Centre in Yak 3  ICAR, 

Dirang. 

(9) 9.072007 	pplicat.iori through Joint Director. 

(10)11 0720O7........ --"  Application to Director, NRC on Yak, 

Dirang. 

(11)27,09,200?----- Impugned order of termination (Ane<--A/5) 

** * * * 
I B 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

UWAI'ATI BENCH 

0 -7 
Title of the case 	OA 

E4etween 

Shri Saniay Kumar Tripath.i. 	... Applicant. 

AND 

Union of India & ors 	 Respondents 

I N D E X 

U 

SlNo. Particulars Page No 

1. Application 1 	to 	jL1 

2 Verification iS 

Annexure—/1 U 

4 Annexure—*/j.. . 

- 	 5.. Anne ure—/3,  

6.. Annexure-4)Lj - 

7. 	. Annexur'e -ALc. 

Filed by 	Ai 	 Regn..No..: 

File D\private\atripathi 	Date 	12.10-07 

16 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHAT I BENCH 

(An Application under section 19 of the 
Administrative Tribunals Act 1985), 

I 

O.A, No, 	of_2007., 
BETWEEN 	 - 

Sanjay Kurnär Tripathi 
Junior Field Assi .tant 5  
I ..C,A.R Research, Center for NH Region 
Arunachal Pradesh Centre 
Basar-791101. 

ppiicant 

AND 

1. 	Union of India 5  represented by the Secretary to the 

Government of India 5  Ministry of Agriculture, 

Krishi. Bhawan , New Delhi-i 

Indian Council of Agricultural Reearch 

Krish I Anusandhan Bhawan, Krishna Marg 

Pusá, New Delhi-i 10012. 

3., 	The Director General 

Indian Counci. of Agricultural Reseaich 1CAR 5  

Krish± Anusandhan Bhawan Krishna Marçj 

Pua, New De.].hi-110012, 

4. 	The Director, 

mdi an Council of Açjricul tural Research 

ICAR Research Complex for NEH Region, 

Umr'oi Road, LJmium -' 793103 5  

District 	Khas:i. Hi]. is, Mecjhalaya 

1 
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5. 	 The Saint Director, 	- 

Indian Council Of Agriculture Research 

l:CAR Research Complex for NEH Reçjion 

Arunachal Pradeh Centre Esar,  

West Siang Dist -791 101 Arunchai Pradesh 

Respondents 

DETAILS OF THE APPLICATION 

1. 	Part i.culars of c:eTs .çnst which this pplicatiga.--i gg- 

qade. -  

This appi ic:ation is made açiaint the crder dated 

27.9$007 termina.tinçj the service of the applicant from the 

post OV 3unicr Field Assistant indian Council of 

Acricu1ttiral 	nrch- 	Reiona]. centre- 	NEI4 	Region, 

Arunachal Prade,sh, Basar0 

2 	J'URISDICTIC)N 

The app].:Lant declares that the subject matter of the 

instant application is well within the jurisdiction of the 

Hon b 1 e Tribunal 

LINITATIQ 

The applicant further declare that the application is 

wel 1 within the limitation period pr'es:ribecJ under Seat ion 

21 of - the dministrative Tribunals Act 1985 

H 
/ 
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4. 	FACTS OF THE CASE 

4.1 	That the applicant is a citizen of India and he is 

presently working as a Junior Field Assistant at the Indian 

Council of Agriculture Research Cmplex for NEH Region s  

Arunachal Pradesh Centre, Basar. 

4.2. 	That the applicant is a Science graduate in 

gricuiti.ire (B.Sc:.., Agriculture). The Indian Cou,cil of 

Agricultural Research (herein after referod to as ICAR) 

published an advert'isement dated 13.8.2005 in the ' Arunachal 

Times inviting applications for the unreserved post of 

Skilled Field Assistant to be filled purely on contractual 

basis under different projects In the advertisement two 

ctegcries of posts were mentioned viz. Junibr Field 

Assistant and Senior Field Assistant. For the posts of 

Junior Field Assistant the qualification indicated was 

Bac:helor of Science in Agriculture or Horticulture or  

Forestry or any other allied subjects. The advertisement did 

not mention any period for which the posts of Skilled -Field 

Assistants will be filled up by ad-hocl contractual 

appointments. 	 - 

Copy bf the advertisement 	dated 

13.E3.2005 published in the Arunachal 

• 	Times is annexed herewith and marked 

as Annexure- A/I. 

4.3, 	That since the applicant was eligible tth apply for 

the post o.f Junior Field Assistant, he submitted his 

application and after the screening he was selected for the 

post of Junior Field Assistant on contractual basis at ICAR 
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Research Comp I ex 	Arunachal Pradesh, Basar. The 	Jozflt 

Director, ICAR Research Complex, Arunachal Pracsh, Basar 

iirote a letter dated 11112005 making n offer of 

appointment and called upon the applicant to?report for duty 

tiithin 15 days from the date of iue of the letter offering 

app9intm.eflt 

Copy 	of 	the 	lett'er 	offering 

appointment to the applicant as 

Junior Field Assistant is annexed 

heret.ith and marked as Annexure- 
 
 - 

4.4. That pursuant to the letter, dated 11.112005 the 

applicant repoitéd for duty on 13.12.2005 to the: Joint 

Director, ICAR, Arunachal Pradesh Centre, Easar. Since then 

the applicant has been working in the aforesaid capacity and 

by now he-has nearly completed 2 years of servic,e as Junior 

Field Assistant. 

4,5. 	That the Respondent No. 3, or 2.9.2006 issued an 

advertisement no. RL(R) KVK/2006/2, inviting applications 

from Indian Citizens for various posts in Krishi Vigyan 

Kendras under the-ICAR, which included thepot of Training 

Assistant( T--3) in the discipline of.Agric:ultural Extension 

and Farm Management. Since the applicant has the required 

qualifications fr te aforesaid posts, he applied 

separately for Training Assistant in the discipline of 

Agricultural Extension and Farm Management. It is stated 

that ths advertisement dated 2.9.2006 provided the max.irnum 

age limit of 30 y:ears fdr the T-3 category pts as on the 

- 	4 	-. 

- 	 '- 



- 	

CT 

-c.-- 	Ccntral 	 c Tijbwial 

& 
	

12 rT 

t-; 

I 

last 	date for recipt of application 	i.e. 	5.10.2006. It 	is 

worthwhile to r-iote 	that 'In the aforesaid advertisement under 

the heading general instructions it was provided that no 

upper age limit will be applicable for serving ICAR 

employees. The date of birth of the applicant in his 

matriculation certificate is 15.8.2006. Therefore, on 

5.10.2006, the applicant was approximately 30 years I month 

- 20 days old. 

A copy of the advertisement dated 

2.9.2006 is annexed herewith and 

marked as Annexure— A/S. 

4.6. 	That pursuant to the adverUsement dated 2.9.2006 

call letters were issued in the last week of December, 2006 

and the interview was scheduled 'to be held on 17.1.2007. The 

applicant was not issued with any call letter even though he 

was qualified •for the post of Training Assistant (T--3) in 

the disciplines of Agricultural Extension and , Farm 

Management. It is stated that since no upper age limit was 

applitable for serving ICAR employees therefore, the 

applicant had reasons to believe that as serving Junior 

Field Assistant at ICAR Research Complex for' N.E.H.Region, 

Arunachal Pradesh Centre, Basar OQ contractual basis, he 

would be getting the benefit of relaxation with regard to 

upper age limit. When the applicant did not receive any call 

letter, he made an enquiry in the office of ICAR at lJmiam 

and he was informed that since he was overaged, therefore, 

his application was rejected and no call letter 'was issued 

to him. 

5 
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4.7 	That being aggrieved by the aforesaid action on 

the part of the resporide.nts the applicant pref'erred Original 

ApplIcation No.2/2007 before the HorVbl•e Tribunal with a 

prayer to réia> his upper,  age limit for the posts pf 

Ti'aining Assistant (1-3) .in the disciplines of Agricultural 

G 
 Extension and Farm .Managethent in' terms of the advertisement 

dated 2.9.2006 and further with an interim prayer to allow 

him to participate in the selection and appear in the 

interview scheduled to be held on 17.1.2007. 

The Hon'bie Tribunal after hearing the parties was 

pleased to pass an interim order dated 8.1.2007 dir'ecting 

the respondents to allow the applicant to participate in. the 

selection and appear in the intgrvi,ew scheduled to be held 

on 17.1.2007 coniderthg him to be a serving ICAR empi.oyee' 

and also to consider him for the. selection if he is 

otherwise found fit. . . 

A copy of the order dated 0.1.2007. 

is annexed herewith and marked as.  

Ann exure-- A/4. 

/ 

4,8, 	- 	That on strength of the order dated 8.1,.2007 

appiftant participated in the selection and appeared in the.: 

interview scheduled tobe held on 17.1.2007 but was not 

finally selcted for appointment to the post of Training 

Assistant (1-3) in the disciplines of Agricultural 'Extension 

and Farm Management. 

6 
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49 	Thai;• the respqndents on 3007 issued another,  

advertisement No2(2)/2036--7/Admn/713 inviting applications 

from Ind:Lan Nationals for the ,ost of Farm Manager in 

Nat :Lonai Research Centcr on Yak, .ICAR, Di rang, West Kamerq 

District,, Arunachal Pradesh,, - 'rhe applicant once 	again 

submittec: his ap.pl.:i.cation to the Joint Director 5 	ICAR 

- R'esearch Complex for NEH Region, AP Centre, Easar for the. 

aforesaid post by the communication dated 972007. It is 

noteworthy toi mention here that the/Joint Director, ICAR 

Research Complex fort NFH Region, AP Centrei Easar for the 

reasons best known tà him never forwarded the applicatidn of 

the applicant to the Director, National Research Cntre on 

Yak, ICAR, Di rang, West Kameng District Having come to know 

about this aspec.::t of the matter the applicant submitted his 

application to the Di rector, National Research Centre on 

Yak, ICAR, Di rang by the another communication which was 

duly received by the office of ICAR, at Dirang on .117201.,. 

However., once again he was not issued yith the call letter 

for the reasons best known to the respond.ents 

• 4.10, 	That there . are reasons to believe that Fr'equent• 

attempts by the pjlic:ant for regular selectIon in ICAR and 

his filing OPiginal Application before this Honble Tri:bunal 

seeking age relaxation to participate in regular sele.tion, 

piqued the official respondents and consequently they 

dec3.ded to terminate tha contractual appointment of the 

lappi icant. It wag in these c::ireurnstances that the impugned 

order dated 279.2007 was isued by the Joint Director., ICAR 

7 
' 
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Research Complex for NEH Region Arunachal Pradesh Centre 9  

}1asar term:inating the contractual appointment of applicant 

w.ef. 311ø2007 	- 

copy of the impugned order dated 

27.92007 is annexed herewith and 

marked as Annexure— /5 ' 

411. That by the said impugned order dated 2792007 

the respondents terminated the servic:e of the applicant from 

31 1ø2øø7 without there being any reason. It is noteworthy 

to mention here that the advertisement dated 13.82005 along 

with the appointment order of the appi icant also doesnot 

reflect any specific period after which his service wi U 

come to an end. There is no reflection of initiating any 

disciplinary proceeding aai.rist the applicant whatsoever for 

which his service is to be terminated, The respondents in a 

most whimsical and colourable mariner issued the impugned 

order of termination dated 27.9.2007 without there being ary 

reasonable ground. 

4,12. 	That the, app). icant begs to state that there 

arises several vacanc:ies In the ICAR and the Centre is in 

need of more qualified and experienced staffs like that of 

the applicant for its smooth functioning. It is Mated that 

recently two regular employees one Sri R.E. Suki a 9  

Technical Assistant and another Sri Rahul Singh 9  Field Man 

has been transferred to Rajasthan and Karnal respecti vely. 

Hence there arises vacancies and suffic i ent works for 

accorndation of the applicant in the Institution, -Therefore 9  

:Lnspi. te of existence of several vacancies and shortage of 
El 
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staffs, the termination of the service of the applicant 

without there being any valid reason is cOntrary to the 

service jurisprudence and not at all sustainable in the eye 

of law. Although the applicant is serving on ad-hoc! 

'contractual basis and his sustainability in the institution 

solely depends ipon the sweet will of the respondents, but 

owing to his •unblemish service to the satisfaction of all 

concern and existence of several vacancies, the order 

terminating the service of the applicant is totally uncalled 

for and liable to be interfered with by this Hon'ble 

Tribunal. 

4.13. 	That the applicant states that he made several 

attempts thr regular selection and each and every time his 

candidature was rejected being overaged. Till date no effort 

has been made by the respondents to regularise the services 

of the Jr. Field Assistants in the ICAR Research Complex, 

ArunachaL Pradesh, Basar by making r-egular appc?zr,tments. 

Rather, the respondents adhered to the method of ad-hocism 

and utilised the service of the applicant and in this 

process when he has crossed the upper age limit to apply for 

any Government job, the respondents are now with some 

ulterior motive, by issuing the impugned order dated 

279.2007 made an attempt to oust the applicant from the 

ICAR, and to accdmmodate the{r blue eyed boys an contract, 

which is not at all permissible and liable to be interfered 

with by this Hon ble Tribunal. The hire and +ire policy 

adopted by the respondents in seeking to replace one ad-hoc 

by another. is totally uncalled for and same requires 

judicial intervention by the Honble Tribunal. 
' I  

A~ 



tI1 	1ur 
N Cencrul AimILiatIe 

It 	 - 0 

12 OCT " 
; 

.. r..t' 65.nch 

S I  

4..14 	That the applicant bags to state that the 

respondents have adOpted the method of ad—hocism, as a short 

cut to the normal. recruitment process in recruiting the 

various category of staffs and issued the impugned order of 

termination without there being any reason. On the other 

- hand when the applicant placed his candidature for the posts 

of Training (ssistant T-3) and Farm Manager pursuant to the 

advertisement dated 2.9.2005 and 30.52007 respectively, he 

was nt extended with the benefit of relaxation of upper age 

limit as provided to the serving ICAR employes. In fact, in 

simliaT- fact situation the Honble TribL(nal had occasion to 

deal with the matters where the same set of respondents 

refused to treat the ad—hoc/contractual employees as their 

departmental candidates in the matter of employment" and the 

Hon'ble .,Tribunal while dealing with the same had expressed 

the view that under any circumstances said view of the 

respondents are not tenable. In his connection it is stated - 

that the aforesaid view adopted by the Hon'ble Tribunal was 

further upheld by the Hon'ble 'High Court it is under the 

fact situation of the case, the applicant has come under the 

protective hands-of the Hon'ble Tribunal seeking redressal 

of his grievances. 

The applicarit'craves leave of the.Hon'ble Tribunal 

to rely and refer upon the said judgment at the time of 

hearing of the case. 

10 
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4, i.5 	That the appi ican begs to state that under .th"e 

respondents 	there are several vacancies av'ai iable 	to 

suitably accommodate the app iicant In this connection it i 
/ 

stated that c:cunc:i I of Sd i entific a n d Industri 

in short CSIR) and the ICAR are set up by the Gov.t 	of .  

India t4ith the sole urposeof development of the field of 

Agriculture and related Industries and as such there is need 

of expert hands iiJ::e the applicants ThOugh there are variois 

projects running under the said organiationsindependently 

but both the orcjaniations share a sing).e set of r'uies 

governing the srvice condi t ions of their emploees In this 

co,nection mehtion may be made that there are various 

guielines and schene;;. governing the matter pertaining to 

re'gularisation of the services of the c:ontractual employees 

like that of the' present applicant and the respondents 

basing oh such schePe could have regularized the service of 

the appi icaht as has ben done in' case of other simi laTiy 

situateri eployees ihstead of forc:ing him to starvation. 

The appi icant :inspi te of his best effort could not 

place on record such scheme and as such he prays before the 

Hon 'hi e Tribunal for a direct :ioii towards the respondents to 

plac those schemes at the time of hear:i.ncj of the case 

5. GROUNDS FOR 

For 

r'espondehts in 

per se illegal 

aside and quasf 

RELIEF WITH_LEGAL F IROVISION.  

that the action/ inaction on the part of the 

issuing the impugned oi'der of termination is 

and rb i trary and same is requi. red to be set 

ed 
ii 	 - 
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5,2. 	For 	that the respondents have violated 	the 

directions issued by the Hon'hle Tribunal in its ..ealier 

round of litig'atidn relating to the age relaxation and as 

such the consequential action of terninating the service of 

the applicant is.contemptuaus in nature and as such •same is 

required to be set aside and quashed. 

5.3.' 	For that the respondents have failed to take into 

consideration the guide].ins ard the schemes holding the 

field of regul.á.risation of the service of the ad—hoc and 

contractual 'employees and as such appropr*ate direction need 

be issued to the respondents to.' reguiarise the services.: of .  - 

the applicant in terms of the said schemes and guidelines. 

5.4. 	Forthat the respondents-have failed to appreciate 

the eligibility, and requirement of the service of the 

applicnt and have mOved for replacing him by another ad—hoc 

employe which -?is not permissible in the service 

- jurisprudence .•ard as such the move- of terrnnat ion Of his 

service by issuing the impugned Order i' liable to 	e -set 

aide and quasheth 	.. 

For-. 	that 	ir 	'any 	view of the matter the 	impugned 

action of the respondents is not sustainable in the eye 	of 

law and liable 	to be 	sot. aside,and quashed. 

The 	app'lcant 	craves leave 	of this 	Hon ble; 

Tribunal to advance more grounds both legal and factual 	at 

the 	time of hearIng of this case.  

12  
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6.DETAILS OF REMEDIES EXHUSflD; 

'That the appli'cantdeclares that he has oxhaListed 

all the remedies availab].e to them and, there is no 

alternative remedy available to him. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 

The applicant further declares that he has not 

filed previously any application, writ petition or suit 

recjarding the grievances in respect of which this 

application is made before any 'other court or ary other 

Bench of the. Tribunal or any other authority nor any such 

application , writ petition or suit is pending before any of 

them. 

B. RELIEF SOUGHT FOR: 

Under the facts 

the applicant most respe 

application be admitted, 

hearing the parties on the 

and on perusal of records, 

the applicant 

8.1. 

 

and circuiistances stated above, 

:tfully prayed 'that the instant 

records be called for and after 

cause or causes that may be shown 

be grant the following reliefs to 

To set aside and quash the impugned order of 

termination dated 27.9.2007 9  allowing him to continue in is 

service as Jr. Field Assistant. 

82. 	To 	direct the respondents to the consider the 

13 
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case of the applicant against the vacant posts of 	Technical 

Assistant or any ether post of like nature, 	by providing the 

rela>ation of 	the upper age limit and to take note of his 

previous 	service and e>perience by treating him 	to 	be a 

departmental candidate, 	and to allow him to continue in his 

present service 
a 

till 	such consideration 	is made. 

	

• 8.3. 	To 	consider the case of the applicant 	for 

regularisation of his service in terms of the guidelines and 

schemes and to provide his all the related service benefits 

as a consequence of such regularisation. 

	

8.4. 	Cost of the application. 

	

8.E. 	Any other relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of the case. 

9. INTERIM ORDER PRAYED FOR 

Pending disposal of the application the applicant prays 

for an interim order directing the respondent to allow the 

applicant to continue in the post of Jr. Field Assistant by 

suspending the effect and operation of the impugned order' 

dated 27.9.2g07. 

11. PARTICULARS OF THE I.P.O.: 

I.P.O. No. 	: 	) 	cO2 

Date 

Payable at 	: GLiwahati. 

12. LIST OF ENCLOSURES: 

As stated in the Index 14  

/ 
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c:1tia Amti;i 	u\'e Inbuflal 

- 

Guah&ti 3nCh 

VER 1Ff. CT ION 

I Sanjay (umar T'ripathi acecI aboi.tt 32 years son 

of tlanh aran 1r path i. , serving as Jl?I i or Fi e 1 ci Assist ant 

ICPR Rearch Comp 1 ax for N E .11. Req ion Arunachal Pradesh 
a 

Centre 	Easar 	791101 	District Nest Si anq 	do hereby 

solemnly 	affirm and verify that the statements made in 

paraqraphs 	 1:21 

true 	to 	my 	know 1 edcje 	and 	those 	macia 	in 

paraqraps 	 are 

a 1 5c3 matte r of recor'ds and the rest are my humbi a subrni ssi c:n 

befcp the Hon 'bla Tribunal I have not suppressed any 

mate ri al facts of the case 

am the appJ. Ic.........in the instant application 	and 

as suc::h wal 1 conva rq en t with th a facts and c: I rcumst ances of 

the case and also (:::cnpetent to sicn the verification., 

And :t - s-iqn on this the Var ification on this 

the A Pday of AMV ::4 2007, 

S I c n at u r e 

15 
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
ICAR RESEARCH COMPLEX FOR N.E.H. REGION 
ARUNACHAL PRADESH CENTRE, BASAR-791101 

Applications In plain paper are Invited for the following unreserved postso Skilled 
Assistants to be filled purely on contractual basis under different projects 

SL 
No 

Name of Posts No. 
of Posts 

Ernolurnonts 
(lixod)  

Essential qualification 

I. Jr Field Assistants 4 Rs 3500/- B Sc in Agriculture or 
1 0  per month Horticulture,ór Forestry 

or any other allied subjects 

2 Sr Field Assistants 2 Rs 5000/7  M Sc in Agril Entomologyh' 
per month or Plant Pathology orAgril, 

Extension or other allied 
subjects. 	Ai 

Tet m nd Conditions 
I 	Age limits - between 18 to 40 years 	 4 

2 	Last date of application 30 days from the date of appearance of the advertisements In 
the columns of newspaper. 	 I 	 / 

3 	The CompetentAuthority reserves the right to fill or not to the post His decision will 
be final and binding in all aspects 	 I 	 , 

4 	No IA/DAwill be paId to the candidate In case invited for Interview.  
5. 	 I he appointment will be purely contractual basis and the incumbent shall not have.  

any claim for his regularappointment 
6 	Application with complete Biodata pasted with self attested passport size recent : 

photograph of the candidates on appropriate and space enclosed with attested cop 
ie.s of certificates/ mark sheets/ qualification should reach on or before the due cateift 
and ci ivelope to the following address 	 ' t 

Joint Dlroctor, 	 Sd/- 
ICAR Research Complex for NEH Roglon, 	 I 

A.P. Contro, l3aar - 701 101, Arut taciml P 

I 	:11 

'I 

LI 

H 1 	 .• 	 0 	

0 



INI)IAN (:otIN(.IL 01' A(;RIc(JI;ItJlA.I, RI:sI;ARclI 
* 	ICAR RIS1ARCj I C0MI'LIX l"(.)I N.E.Il. REGION 

AIJ1('Il,l. PR,\l)I;sJj (1NFRI: RASAR - 791 101 

N0.A k/i )/33/2oo5o/ 	 Dated liasur the 11111 November, 2005 

To/ 	 . 

/ 	
Kiwi Sanuy Kiintririputhi 
S/o ManIiaraii Irliathi 	 . 
\/iIl 	Palraoii 	 .Y 	. 

I'a(ehpLlr ItI Ra1oi 	. 	 . 
Dist — M iu 

• 	Pin 	221 603 	 . 	 . 	. 	..• • J 

1 	 . 	 • 	.' 

With reli'ence to our Advertisement, The Arunachal Times, Saturday, AUgUSt, 13, . 

2)05 oti the basis ni screenii) you have been selected br the post 91 Jr; Field Assistant on 

cotitruclual basis at ICAR Research Complex for NEIl Icgion, Arunachal Pradesli Centre, 

Uasar ii (lie pus( is acceptable uii the tcri'iis and conihuons nientiotied in the advertisement, 

you shmild 	 kitily t the .IiiiI i)ireclur, l('AR, A.P. Cenire, l3usur within 15 days ironi 
the date ol' issue ol this order. 	• 	• 	 . 	 • 

L. 

(l)r I .C. I)e)•. 	• 

TC.f Prs C6p1ex 
ii P Ccntie, flasa, 

/ 

	

• 	 . 	

•:. 	

r 

	

• 	 . 

;. 	
. 	 I 	.. 	 .. 	 .• 	 .,•. 	 . 
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JNNEXUREA/ 2 
RJEARc- cOMp1j FOR 	

'JON 
 UMROI ROAD, llAM-71 03, MEG}{ALYA 

Mv. N.RC'00< 	
ted thinm the Z Sqtcn)a 20(Xi 	 Da  

	

AppIicntj),, are Witexi fromJrkjj, Citt 	for the folknvingpo in k -iaIii Vgyan Kaxii-as iuidu- the Jnstitut 

1. Trainitig Acist 	(T.3) Rs.450o. No. 	of 	lification r ui-ed 125-70(yy.. 	ii 	the followiig Vacancy 	]Issezijjiil 	Desirable diSclin e of pcthng & 
a PJt Pri.trv't;,.,. ur,_i_ - 

'1 
V 

b. 	Agricukij 	 2 SCICRpJ1OI S ,Ranu 
C. Annrl Scla1cT 	 1 
d. Fhm ScWJ (Si) and 2 ut 

gr1Lkflgg13ojJ 	& 	Water 1 Conservation 
S. 

I Farm Mana t-'I'arnu]JOD9 4 Wokha 	Cl.ulzthatidptr 	and l3nchandran'nu (0l3c. 

iicnclor L)cgrcx in 
Agriculture  

J[J)j-  Degree 1111ree
Vdy Scia-ice 
Bachelor Dqree in 
jjiiSc 	

in the relevart

1.11  

Bachelor D 
AgritF 	I 
Agricultu,-e, 
IIOthculti*e or Agro 

II 
Total 

I

2
3200 

-85-4900/.. T
Taiigo1 C ach
and Wokha.

Resa-yatj. T
for 

 ( di OneforOq 

cum COflvUt'•J Ca,athtor: 
Rs,4000..j 00-5000/,. 

One each for Tj 	(Si), ach 	aian<jel and Wokha (Si) 

is reserved for 

'1 	'v'Hh1cuIaUon Five 	yeara 
from Recogniz 	qerin 	in Board 	diiviiig light or (ii) Pscssjon of a heavy vdiicles valid 	and and ability to apprq)r 	fl-wing rqair minor lica-Ise 	for faults 	in llmW/m~dium 	vthic lea. vehicles.  

Saondaiy 	om 
rco8n?ed Board. 
(Ii)' Possession of 
Catjfica 	of 
Stonoply 	and 
Conputer 

U 

Conputer 
rminly in MS 
Office 

GENERAL ThRt'jtJ. 
/i. 	Age limit as on date of closing for T-3 & T-I 

grade posts bearing scale of pay of Rs.45o0-17y and Rs.3200- 	90Q/ respatjve 	30 yeam (imxini n) and for the  

Atttwd 

Adwcat 

/ 



1xst5 of Jr. Sto1- bi -ig scale of pay ofR&4QOl 600cy 	20 to 27 y iB. Rchxflb1c for SCy 	Savjc 	and .l.'liyscalIy 11andivq)pj AS 
2 1t1iWwi1JbehddJ 	

lunxJ2
Posts

3. 	

syllab 	 H. be held folloj by iitavie 	 us Will  

	

4 	For the pct offliv- cun 	F-J) pral skilled tt will also beheld 

	

S 	Scrj cazxjida shall be called for Inta -yle%y 

	

6 	
The "titlotc will have the right to fix crit-i for screai  the appbcat ./ No qpa-  age unit Will be lqplicabe for sa-vuig ICAR cnloyc. 

	

7. 	All posts cariy ua alIowan 	Selecte(J carxJjd 	will be under "DEIINED  CONIRABUFORY PENSION SCF]EMu as 
Per Cmlraj GoverinnientRules njj 	

p&ab1e in ICAR from tin to tñ1 The  govtj 	 posts are non, 
& 	Uiilj SCiS'r/pl-j caijid 	calliJ for latvw/skiul 	 Tt for screth)g will bepaid 	t1aveling expe 	uivnJesij to st%ojjJ class nhilwi fu y n-c as pj 	Iicabk 

9.1 
 

Origj certificates and nuisheets should not be stnjj along with the applications but should be brouij at the tàe of 
â1tevjw Attested copies of catifjc rardii age, educatjj qualifications,  cKpericnccsand caste c. 

should, howvv- bc subnjtoj along with the applicatj 
10. 	

A pass port size p,houVVhs should be auiixed on tq, of the qiplicatjo. 
11..., Whul called for i'itu-view/skilIed test the CaWidates Will haveto appear before a Selection Colunjtte,e, place and date(s) to be notified  in due COMCL  Applicon received late and inconplU form will not be corjdej No con'cTO 

' 
Wence . 11ill be uitutajned with the candidates. Mere lülti1lj of as laid doi in the advatiscrilerit  will not vest any right in the • candide for being called for intervj 	Canvassing in  ca 	 any form will disqualifij the  nidate for d 	the post plied for. 

13. 'Pefer-jjj be givaj to 
the candidates belonging to P!Wgk* handicapped and Ex-Servicen n  and those from Nzrth  Eastern  4,. 	The last date for receipt of the ITTlic"tion is $t1 

Octther, 2OO6. 1.5. Candidaics Wp&ing for hVO or n1re  PcSts will have to sth for 	ts 	 n*. application separate'y ch pos and have to 	
the awelope ' Pplation for the post of 

ddrs to the Ditor, TCAR Rch 	Cn11j, 	 rn,' Region, thi-oj Roal, Umi793103 Meg 	
for N 

halaya 16. 	
Slate-wise location of the Krishj Viynn Kaidm and othtx dunils 

h 	 are also available in te 



A1'PUCA lION FORMAl 

1) Advxtisuiuit No. 2) Pt applied for 3) NanE in full (block ldt 4) 

F/Hisbar1's Nmu 5) Full Address (i) Address for corresporxluie (th pin code® 

PuimutAddress (with pin code) 6)Natiormlity 7) Marital status (shigJeorninT8) 

Whetha-  belonging to SCiSTiOBC-Sa ncmuiiPhysicaIy Handicapped (Aitcstcd 41es 
of such catiticate from the conpetit authority shoUld be aiclosed) 9) Lite of th1(tin 

Christian Era as recorded in the Matriculation School leaving cutificate.) 10) Age as 

of cicing 11) Edixational Qualification (from Ma1riculationiHLC onrds in dai

attested cqies of relevant cutificate and nnrk sh) 12) Enployimit Exchange Rc 
& date with attested vqy 13) Dthiils oftcpuitiice 14) List ofdovunu1 attached. 	 H 

IDekiration_ - 

I do hc -eby dcclare that all statamits nide in the application are tnie conplde d 

correct to the best of my knowiedge and belief In the evezit of any infonmtion being foi 

false or incorrect n-ry caniidaturelapplication nw  be cancelled witho.t any notice ignre 

ofthccandidatc(unsicd application shall be rejected). 

Sd! Drector 

Mur,z No. RC (RIKVK/2006/ 	 Dated ththm the 
Sqt.utha 

Copyfoniicledto:- 
1. Secretaiy, Agi-icuittire Sciaitists Recruitnt Board, Krishi Ariusandhan ]3ha'a1 1 

 

• 	Dr. KS. Kiishr*in Mw Pusa, New Delhi-il 0012 
2 Secrwny, Indian Council of Agricultural Research, Krishi Bhavan, NewDcIIii-

11(00L 
Dy. Director Gal Agii .E, Krlshi Mtisanlliaii thavan, Dr. KS. (riian 
MargNcwIihi-ii012..  
Enploynnt Offica -, District Fnp1oynnt Exchanges in all the districts concaned 

ha-e the KVKs are located. 	 \• 

3d! IllegIble 2/9/05 
(S.RBaruah) 
Assit Administrative Offica-(Rp 



NTF L 	 ]V.E. i iu u: 
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A/ ,4 ANNEXU 

L) 11 	f. 	Ii 

'.1. .:ovii 	p1.ct.Ufl NO. 

India & 

)dJnCa'° for ibo :opiicart( 

AdvO,Gi 	for tho 

f 	qLtrY 	
('A 	Oi tJ Triounii 

- --.. . ..--.-.---..t---, 	
----- 

' 	

SI 

 

& uw4 ' 

08.0 1.2007 	Th applicant is. presenUY 

junior Field Assistant in the Indin 

Council of Agdcultural Research, leAR 

Research Complex, for N.E.I4. •  Region, 

Arunaclial Pradesh Centre, Basar. On 

contractual basis. The applicant joined the 

post on 13.12.200 and by now he has 

completed more tha4 one year of service on 

the basis. The respond.1t No.3 issued an 

Tadvertisement dated 2.9.2006 (Annexure 

,A/3) inviting LlppliCaIO.11S ihr.varioUs posts 

'Including the posts of Training Assistant.. 

(T-3) ir the discipliues of Agricultural 

lxtansiOii and Faim . Managefllellt. In 

fesponse to the advertisement dated 

2.9.2006, the applicant submitted separate 

applications for the post  of AgriCultUre-I 

Contd/- 

'I 

P11 



- 

a 

(on1'.d 
08.01.2007 

Extension! Socie Science and also. Farm 

ManagUIrIflUt. 	L'ajneong 	Wokh'a 

ChurachandPili' and Birchandi'aillahlU. As 

per the getletal iniructiQim the upper 

age Untit on the lrnit date of KubflhiflIIOfl of 

appLication i.e. 5.10.2006 was 30 years 

(maximum) for the said post audit is also 

made clear that only interview will be held 

for all the posts atSi.I°.1 and 2. It was 

also provided that the uper age limit, will 

• . not be applicable for serving 1CAR 

eniloyeeS. Tiie:., grievance of tile applicant 

• is that the call letters ;r interview wtl'Ô 

i55ud in thelast week of Deceutber, 2006 

and the interview is scheduled to be. hcld 

m 17,1.2007 but no cfl letter 'has been 

• 	 issued to the applicant probably on 

account o*his being over 'aged. 

I have heard Mi'. P . K. Tiwari learned 

couflel for the applicanti None appears 

for •' the respondents. !vlr. G. Baishya, 

learned Sr. 'C.G.S.C. has submitted that 

the j.po1ldents is to engage ICAR counsel 

individually and notice would'haVe to be 

R'un to the [CAR. The ou.nseI for the 

applicant has submitted that, the ipplica.flL 

is sciving in tim 05titutiOrtd0r last more 

Uiaii Qflt3 ti'tt' 05 Juiii.ol' l'iI%ld A$KiStitflt 

The applicant was 30:.years 1 month 20 

days old and 'he has tp be treated as a 

t'ving ICAR employee and he is OnUtled 

to be givi1 the benefit of age l:elaxatiofl 

meant for SUr\FI og •ICA i einp.lOy00. 

0nsidering the entire 'facts end 

circumSt11 	Court. directs that notice 

ill 	be issued to the rspollde.lits. To meet 

the ends ofjustiCC 1 direct the respondentS 

• 	 to illtW time apiiltC.0EIt. to l.)(1I'tJCIP(lte III the 

sdectiofl and appeal' in tue ntntW 

a tiV. 
/ 

'c. 

C 	 , 4 -- 

(3 	',i...,  
\ 	t;:'  

•'..., 	 ',i r 	, 



''li& duh d to be held on 17 1 2007 or on 

&.0 iy cit liii ed date for the posts he has  

tpp lied for and consider him for the 

se1ehon if he is otherwise found lit it is 

l'wl,lier direct.ed that his seIecUon, if any 

shall be subject to the out come of this 

O.A. 
• (opy of the order shili be givuu to 

lsL the mater 
 .•. 

	
6d/\JICE CA1IAN 

..-...--.... ,.-.. 
- 

j p 

I 	. 	 . 

 
\ 	 ç AppC ont.c  

•'•:it• 	011  

/ 

ui it.kk, I.. 	 - 

a1tkt1 ie11cb 
& 

/ 4,4VY 



2fl/flRf2f;'7 	fl: 11 	757272 	 MCP OFFICE BA 	 • F'I•. 	01 	 -. 

pJEXW 	A / 
INDIAN COUNCIL OE ACRJCUL1UJL RESEAI4CIJ 

ICAR Rcareh Complex for NEil Region, Atun*cb*l 1'nidch Centre 

Ib,usr, VIei4t Smg PaI - 791 VOl, ArinNd 	'radr3b 

ICA 

No: ARJJLW33/ 21)074031 .)-   97 1 
	 1)Ccd Bsr 27' Stptembct, 2007 

Shxi Sanjay Kumar Tripa*by. Jr. Ficid Assistant. ICAR-RCNEH Reirn Arunachul 
Pradesh Centre, Bs& who was rvcruitcd purely on eontractuai hasi i. hcrhy informed 

that his coamctuai service irndvr the centre siands terminated on 3 .1O.2007(A.N). 
- 

at 
Joint Thr%Lor 

1)V 
hri Sniy K,°1riputhy 

S/O MinhaiiU) 1rip011 
V UI: i'a1nofl, I'.() : Fal ehpur '1I Raoi 
Disc Mau (tJ.P) 
trcflI. Addless: ICAR A. .entre.flisar 

of infhr iodon 	nv:dful I: 

I. The Adminii' Officer, lCAR-RC-Nt I Region. I..Iniurn 
NJ'.H RcOn, I ,jum 

	

1:t(I tA cn;u 	tIiitOfl 

di es if inv Iimi he sahicy for th lusi month 

................ 

12 


